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Item Nos.4 & 5:-   
 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
[Through Physical Hearing (Hybrid Option)] 

 
 

Original Application No.264 of 2024(SZ) 
 

[Earlier O.A. No. 691 of 2024(PB) LP] 

WITH  
Original Application No. 265 of 2024 (SZ)  

 

[Earlier O.A. No. 679 of 2024(PB)LP] 

 
 

 

 

IN THE MATTER OF: 
 
 

Chittibabu Bheemaneni. 

…Applicant(s) 
 

Versus 
 

Director Mines and Geology,  
Andhra Pradesh and ors. 

...Respondent(s) 
 

 
Date of hearing: 20.03.2026. 

 
   

CORAM:      
 

 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER     

 

 
 
 

In both cases: 

 

 For Applicant(s):  M/s. Ananda Gomathy & J. Padma Priya. 
 
 

For Respondent(s): Mr. Ravindranath for R1, R3 & R4. 

    Mr. R. Thirunavukarasu for R2. 
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Annexure - I
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ORDER 
 

 

 
 

1. The applicant has not furnished any photographs 

with latitude and longitude details to support the allegations of 

mechanized sand mining. 

 

2. The reports submitted by the authorities are also 

unclear as to whether any Environmental Clearance (EC) has 

been granted for sand mining. If permission has been granted to 

any agriculturist or other person for manual mining, a copy of the 

relevant orders shall also be produced. 

 

3. Post the matter on 11.06.2026. 
   

 
 

    Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 

 Sd/- 
Dr. Prashant Gargava, EM 

 
 

O.A. No.264/2024(SZ) & 
O.A. No. 265/2024(SZ) 
20th March, 2026. AD. 
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